
 

by the Secretary of the Lok Sabha: — 

"I am directed t0 inform Rajya 
Sabha that Lok Sabha, at its sitting 
held on Friday, the 10th May, 1968, 
adopted the annexed motion in regard 
to the Lokpal and Lokayuktas Bill, 
1968. 

I am to request that the concurrence 
of Rajya Sabha in the said motion, and 
also the names of the members of 
Rajya Sabha appointed to the Joiiit 
Committee, may be communicated to 
this House." 

MOTION 
"That the Bill to make provision tor 

the appointment and functions of 
certain authorities for the investigation 
of administrative action taken by or on 
behalf of the Government or certain 
public authorities in certain cases and 
for matters connected therewith, be 
referred to a Joint Committee of the 
Houses consisting of 45 members, 30 
from this House, namely:— 

(1) Shri S. A. Agadi 
(2) Shri Anbazhagan 
(3) Shri Frank Anthony 
(4) Shrimati Jyotsna Chanda 
(5) H. H. Maharaja Pratap Keshari 

Deo 
(6) Shri C. C. Desai 
(7) Shri Shivajirao S. Deshmukh 
(8) Shri Gangacharan Dixit 
(9) Shri Samar Guha 

 

(10) Shri Kanwar Lai Gupta 
(11) Shri Hem Raj 
(12) Shri Gunanand Thakur 
(13) Dr. Kami Singh 
(14) Shri Kinder La! 
(15) Shri Thandavan Kiruttinan 
(16) Shri Amiya Kumar Kisku 
(17) Shri Bhola Nath Master 
(18) Shri V. Viswanatha Menon 
(19) Shri M. B. Rana 
(20) Shri G. S. Reddi 
(21) Shrimati Umi Boy 

 

(22) Shri        Narayan        Swaroop 
Sharma 

(23) Shri Yogendra Sharma 
(24) Shri Shashi Bhushan 
(25) Shri Vidya Charan Shukla 
(26) Shri      Ramshekhar      Prasad 

Siqigh 
(27) Shri R. K. Sinha 
(28) Shri S. Supakar 
(29) Shri Tenneti Viswanatham 
(30) Shri Y. B. Chavan and 

15 from Rajya Sabha; 

that in order to constitute a sitting of 
the Joint Committee the quorum shall 
be one-third of the total number of 
members of the Joint Committee; 

that the Committee shall make a 
report to thi9 House by the first day of 
the next session; 

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees shall apply 
with such variations and modifications 
as the Speaker may make; and 

that this House recommends to 
Rajya Sabha that Rajya Sabha do join 
the said Joint Committee and 
communicate to this House the names 
of 15 members to be appointed by 
Rajya Sabha to the J>int Committee." 
MR. CHAIRMAN: The House will sit 

through the Lunch Hour. 

[THE DEPUTY CHAIRMAN in the chair] 

THE UTTAR PRADESH 
APPROPRIATION   (NO. 2)   

BILL, 1968—contd. 
THE DEPUTY CHAIRMAN: Mr. 

Rajnarain, you have spoken for half an 
hour on this. So you may take another 
five minutes an<* finish. 
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THE DEPUTY CHAIRMAN: For the 
whole Bill we have only one hour. One 
hour has been allotted for this Bill and you 
have taken half an hour. I think you should 
be reasonable and let others also get a 
chance to speak. 

SHRI PITAMBER DAS (Utter Pra-
desh): I have also to speak. 

 
THE DEPUTY CHAIRMAN: I am only 

appealing to you. If you speak for one 
hour, other Members will not get time. 
You must finish in five minutes. 
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"My dear Sri Prakasa, 

In connection with, your appoint-
ment as Chairman, I have had the 
benefit of information and discussion 
in Delhi at the Ministerial level. In the 
light of the records available on the 
subject it was only wtie<n Shri Satish 
Chandra was inforrried by Shri T. N. 
Singh that the late Prime Minister, Shri 
Lai BaWadur, wanted him to step 
down in your favour and your 
appointnwit was made possible." 
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"A 12-hour curfew—beginning 7.30 

tonight—was clamped on parts of Meerut 
City and Cantonment area following an 
attack on anti-Sheikh Abdullah 
demonstrators today." 
■     -    . . 

"About a dozen demonstrators te-ceived 
knife injuries and were admitted to the 

hospital. The demonstrators were attacked 
by hundreds of people armed with lathis 
and iron. bars. Brick-bats were also thrown 
on them from inside the Faizham College. A 
jeep carried by the demonstrators was badly 
damaged as a result of the brick-batting." 

 
"Former Union Deputy Minister Shah 

Nawaz Khan said that the Majlis-e-
Mushawarat workers were behind all the 
ugly incidents and that they had given a 
communal colour to it. 

He said these workers had attack1 ed a 
peaceful procession of Hindus on January 
28th   and alleged   that 

THE DEPUTY CHAIRMAN: Please 
wind up. 

THE DEPUTY CHAIRMAN   I am 
calling the next speaker. 

"The first thing was that the riot was 
started by some members belonging to 
the majority community against the 
members of the minority  community.''



2447 Vttar Pradesh [ RAJYA SABHA ]    Appropriation (No. 2)    2448 
Bill, 1968 

 

 

"The   Government   should   place 
before the country statistics as to how 
many Muslims, members' of the 
minority community were   in high 
positions." 
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Madam, the motive behind all these 
riots was to create tension in the two 
communities   and  all  those  activities • 
had been guided by some    Centrally 
organised force. 

 

 
Elements of this types who bring 

bad name to the country and who feel 
interested in maintaining constant 
tension between Hindus and Muslims 
thereby provide ground to the foreign 
powers to defame India—all those 
elements should be democratically 
crushed and should not be allowed to 
raise their heads. 

■ 

I thank you very much) Madam. You 
have been kind enough to give me time. 

THE DEPUTY CHAIRMAN: Mr. 
Misra. You were not in the House when I 
called your name. Now ple«*e be brief. 
Just ten minutes because we have over-
ran the time. 
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THE DEPUTY CHAIRMAN: The 

question is: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund °f the State of 
Uttar Pradesh for the services of the 
financial year 1968-69, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was adopted. 
THE DEPUTY CHAIRMAN: We shall 

now take up the clause by clause 
consideration of the Bill. 

Clauses 2, 3 and the Schedule were added 
to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI JAGANNATH PAHADIA: Madam, 
I move: 

"That the Bill be returned." 

The question was put and the motion was 
adopted. 


